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MR. SPEAKER : We will give you a

MK. SPEAKER : On statement, you
cannot put questions,

12.55 hrs.
MATTERS UNDER RULE g7y

(i) PROPOSAL 10 SET UP CIVIL RIOHTS
COMMISSION

SHRI G. M. BANATWALLA (Pon-
nam) : Under rule 377 and with your
kind permission, I have to bri an
important matter to the notice this
august House and also of the Government.
Sir, it 15 well known that the Government
proposes to set up a Civil Rights Commis-
sion. The idea of a Civil Rights Com-
mission is indeed laudable but it is now
bewg said that the proposed Civil Rights
Commission will also perform the lunctions
of the Commissioncr for Scheduled Castes
and Scheduled Tribes as well as those of
the Commissioner for Linguistic Minori-
ties and that there will not be any sepa-
rate Minorities Commission.

1am happy that the Hon. Prime Minister
is here in the House, It will be ed
that during the Lok Sabha clections and
even thereafter the Hon. Prime Minister
repeatedly made statements about a sepa-
ratc  Minorities  Commission, Consc-
quently, there is a lot of dill_mintmmt
and lnxicra among the minoril today,

use these days incidents of

ties

linguistic minorities and religious minori-
tien have also wvarious complaints and
grievances. The Civil Ri Commission
as has been now envi by the Govern-
ment, will be too unwicldy, and it is also
evident snd guite apparent that such a
Civil Rights ion will oot le
tyg specific  attentioni to thé varlous
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minorities. 1 must submit that the speci-

fic ts, grievans and the
m.i.nor:-?gu will get omm in the
wide realm of guestions inv civil
rights, and the minorities will to
receive their due and prompt attention.
Such a Commission also be a retro-
grade step, especially in the context of
our democracy bring cmphasized as a
secular democracy.

You know very well that in this very
House there have been demands for
bifurcation of the single Commission for
Scheduled Castes and Scheduled Tribes
inte 1we dilferent Commissions. It has
been pointed out in this very House tha
the nature of the problems of the Sheeduled
Castes and those of the Scheduled Tribes
are widely different in several .
Yet we find that the present usive
machinery available o some minorities,
howsacver inadequate that machinery
may be, is beang sought to be scrapped and
only one Commission has been thought of.
I must emphasize that there is need for a
separate Commission for linguistic mino-
ritics, a s~parate Commission for religious
minorities, a separate Commission for
Scheduled Castes and a separate Coun-
mission for Scheduled Tribes. These
Comnmissions must also have the necessary
statulory and constitutional authority 10
see that their recommendations are of a
binding nature.

With one more obwervation 1 will con-
clude: that is, that the Hon, Hom:
Minister has announced, in the recent
conference of the Chicl Ministers. . .

MR. SPEAKER: That is not relevant
to this: you are permitied to speak only
on the CZvi.l Rights Commission.

SHRI G. M. BANATWALLA: My
only request 10 the Government s that it
should consider the l]zprehemiom, the
i ds and the aspi w of the mino-
rities and, [ would ize, let there be
a new deal for the orities.

(ii) DISLOCATION OF RAILWAY TRAppPIC
AND OTHER LOsSES DUE TO pLOODS
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Conduct of the 260
Home Mngter -(M)
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MOTION RE CONDUCT OF

R
THE HOME MINISTER—Contd

THE PRIME MINISTER (5HRI
MORARJI DESAI) Mr Speaker, Sir,
I nse to sprak on the censure motion
smwtd by my hon friend, Shn C M

tephen on two counts a mﬂmywlkTw
the Home Minister Hlf"l ask, in the first
instance, whether the oppomtion thinks
that now there 1 no collecuve responsibility
of Government? If collective responsi-
bality 1s there and 1 conndered necessary
and wital for any democratic Government,
then the censure motion should have been
w: against the Government or aganst
me, If necessary But, to bnng 1t aganst

my colleague only 1 not opmnion a
pro step But they have it fit
to do so and I have rased any objection

to 1t because I do not want any such
tions to go on being discumed outnde
that there 18 an end to thus kind of talk
being earried on It 1 better therefore
that this motion 1s ducussed here I
have no oby a
That 13 why I requsted my friends who
were inchned to rawe points of order
against the motion, not to do so

Two counis have bren mentioned I
will take the second first, where 1t 1 ssud

“that he, hus official tion
meddled with the a of 1nd dent
consty as  evidenced



